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(2) Memorandum (Hindi and Eng
lish versions) explaining the reasons 
for non-acceptance by Government 
of the Commission’s advice in cer
tain cases mentioned in the above 
Report. [Placed in Library. 'See 
No. LT-2227/78].

Notification re. Agreement with 
Provisional Military Government of 
Socialist Ethiopia for avoidance of 
double taxation of income of aircraft 
operating enterprises and Notifica
tion containing Corrigenda to the 

former one

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGRAWAL); On behalf of 
Shri Zulfiquarulla, I beg to lay on the 
Table: —

(1) A copy of Notification No. 
G.S.R. 8(E) (Hindi and English ver
sions) published in Gazette of India 
dated the 4th January 1978 regard
ing Agreement between the Govern
ment of the Republic of India and 
the Provisional Military Government 
of Socialist Ethiopia for the avoid
ance of double taxation of income 
of enterprises operating aircraft. 
[Placed in Library. See No. L.T- 
2228/78].

(2) A copy of Notification No. 
G.S.R. 1590| (Hindi and English 
versions) published in Gazette of 
India dated the 2nd March, 1978 
containing corrigenda to Notifica
tion No. G.S.R. 8(E), dated the 4th 
January, 1978. [Placed in Library. 
See No. LT-2229/78J.

12.16 hrs.
CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

Police firing in Agra 
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THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): 
Sir the deplorable incidents of vio
lence in Agra have caused understand
able concern and deserve strong con
demnation.

According to reports received from 
the Government of U.P., when a pro
cession taken out on the eve of the 
birth anniversary of Dr. Ambedkar on 
14th April 1978 was passing through 
Rawatpara and Peepal Mandi in Agra 
there was some stone throwing and 
damage was caused to some shops. 
The police intervened and the proces
sion passed off peacefully. Under the 
aegis of Dr. Babasaheb Ambedkar 
Jnyanti Samiti some persons proposed 
to take out a procession on 23rd April 
1978, on the same route which was 
opposed by the shop keepers of Rawat
para and Peepal Mandl. In view of 
the prevailing tension, the district 
authorities suggested to the sponsors 
of the procession to take an alternative 
route and also imposed prohibitory 
orders under section 144 Cr. P.C. as a 
precautionary measure. A procession 
of about 3,000 persons was taken out 
on 23rd April, 1978 and after some 
persuasion the leaders of the proces-


